
 

DISCLAIMER: This document is being furnished to you for your information by PRS 
Legislative Research (PRS).  The contents of this document have been obtained from sources 
PRS believes to be reliable.  These contents have not been independently verified, and PRS 
makes no representation or warranty as to the accuracy, completeness or correctness.  In 
some cases the Principal Act and/or Amendment Act may not be available.  Principal Acts 
may or may not include subsequent amendments.  For authoritative text, please contact the 
relevant state department concerned or refer to the latest government publication or the 
gazette notification.  Any person using this material should take their own professional and 
legal advice before acting on any information contained in this document.  PRS or any persons 
connected with it do not accept any liability arising from the use of this document.  PRS or any 
persons connected with it shall not be in any way responsible for any loss, damage, or distress 
to any person on account of any action taken or not taken on the basis of this document. 

 

 
 

 
 

 
Act 19 of 2002 

 
 
 
 
 
 
 
 

Keyword(s): 
Election, Affidavit 
 
Amendments appended: 6 of 2003, 12 of 2005, 8 of 2007, 4 of 2008, 4 of 2023

The Uttaranchal (Uttar Pradesh Nagar Nigam Act, 1959) (Amendment) 
Act, 2002 







No. 456Nidhayee And Sansadiya Karya12002 
, Dated Dehrsdun. December27.2002 

In pursuznce of the provisions of clause (3) of Article 348 of the Constitution of fnaia, 
the Governor is pleased to order- the publication of the-following English translation of the 
Uffaranchal (Utfar Pradesh Nagar Nigam Act, 'I 959) (Amendment) A?t, 2002 (Uttaranchal Adhinjlam 
Sankhya 19 of 2002). 

As passed by the ~ttaranchal Legislative Assembly and assented by the Governor on 
December 21,2002. 



. . 

THE ~ A R A N C H A L  ( ~ A R  PRADESH NAGAR N I G A M A C T , ' ~ ~ ~ )  
(AMENDMENT) ACT, 2002 - 

. , (ACT No. 1 9 OF 2002) 

- ,  . '  
AN 

' Acr 

To furlher amend the Uitar Pradesh ~ a & r  IVigam ~ c t ,  1958 in I% application 
in Uflaranchal. 

. . 
I. short title, 1r-1~ HE& enacted in the Fiftythird year of the ~ k ~ u b l i c  of indla as follows :-' 
Extent and 
Cwnrnensernent 

(i) This Act may be called Uttaranchal (Uttar Pradesh Nagar Nigam Act, 1959) 
{Amendment) Act, 2002. 

(ii) It extents to the v.fiole of Uttaranchal. 

(iii) It shall be deemed.to . . have come intaforce at once. 

2. Amendment 
of Sec. 6(l )(a) 
of the u w  
Pradesh Nagar 
N$am 
Adhintyarn, 
1959 

3. Amendment 
of the first 
proviso of 
seclion 7 

In section 6(1)(a) of the Uttar Pmdesh Nagar Nigarn Adhiniyam, 1959 

(hereinaffer reffered to as the 'Principal ~ c t " )  the word "Sixif shall be substituted by 

the word Twenty" and the word "One Hundred Ten" shall be substitu!ed by the word 

%or&-fiven. 

The first proviso- of Section 7 (I) . . of Re ~ i i n d ~ a l  Act, the word  ourte teen^ shall be 

su bstit ufed'for the word Twenty-seven". 

4. Insedon After section 24 (c) of He Principal Act a new subsection'24 (d) shall be inserted :- J 

of a new sub 
sectrm 24(d) (d) He is not a candidate from more than one ward. 

5. Insemon of M e r  the sub-section (k) of section 25 (1 ) in the Principal Act, following shall be added > 
a new sub- 
secti~n 25(1) 

. , 

(I) He has more than two living children of whom one is born after expiry of 300 
days from fhe-date of notification of this part; or, 

(in) hasbeenconvidedofanyoffenceagainstawoman?or, 

(n) has an Interest OF share, In a publication where in advertisement regarding 
activities of the municipalities can be published ? or, 



(0 )  i s  a   aid employee of-any instimfi receiving financial aid from the 
mynicipalities ? or, , . 

(P) the pewon or an;! ~;lenlb&f his/her family or hisiher legal heir is in 
unauthcl?;;eh occupation of.any land or building owned 0-r managed by the 
ifiunioipality( Gove-t or a public r o d  or pavcm~nt, $anal, drain, qr is a . -  I 

, . bene G a r y  of such unauthorizedoccupation ;-or; . - , 

(q) is a representative or officebearer of any federatian or udian of any c a b  or 1 . -  

class of employees a$ the munioipality ; or 
(r) has been convicted of ahy offence involving violation of gny Act, ~ u l e s ,  Sub- 

rules, regul ations md Govt. orders. relating to ~ u n i c i ~ a ~ i t y  and h a  been - found 
gnilty of worlring against the interest of the municipality: i 

Tr: ce~hn-44 of the Principal Azt the words "or voting hiachirie'; shall be added after 6 .  Amendment 

the work "secret ballot" of section44 

1t-i section 45 of the Principal Act, sub-section ( 3 )  shd be added :: 
P 

7 .Added of a 
(3) Stah Election'Cornrnission shall obtain from all the candidates a deq1aratio.n in & & 

the form of an affidavit containing thc following infomation and any other scdtion(3) of 
information it deems necessary and shall, except information contained in clause section 
(0)  and (e) ,  publish the same in the major daily newspapers for the information of 
the electorate. 

Whether the candidate has been convictedlacquitteddischarged of any 
criminal offence in the past and, if convic~ed, whether he was punished . . 
with imprisonment or fine ? 
Prior to six months of filing of nomination, whether the candidate is 
accused in any pending case, of any offence with 
imprisonment for two years or more, and in which charge ii'framed or 
cognizance is taken by the Court of law. If so, the details thereof. 
The assets (immovabIe, movable, bank balances etc.) of a candidate and 
of hisher spouse and, that of dependants. 
Liabilities, i f  any, particularly whether there are any over dues, of any 
public Financial Ins tituiions or ~ove&ent dues. 
Hisher SOLII-cc of income and f u l l  details of prcscnt Monrhly,'AnnuaI 
Income. 
Whsthcr he/she is marriedlunrnanied. 
Number of Children, their ages, and their educational expenses. 
.De.taiis of his/her income tax; house tax;  projections ladfees payabIe 
antzually. 
The educational qualifications of candidate. 

In s i~t ion-  177 of the Principal Act :- 
(a) In place of sub-section (a) the h110wiig sub-section shall be substituted :- 8. Amendment 
" (c )  Building solely used as school and col2egegand owned by Government" of Section-177 
(b) Clause(h) shall be omitted. 



R ~ a l  (1) The Uttaranchal (Uttar ~radesh '  ' Nagar ' Nigam Act . 
- and 1 93;9)(hendment) ordinance$002 is h e r d y  repealed. 

(2) Not withstanding such repeal, .anything done or any action ' 
taken under the corresponding provisions of .the ~ k a r  PPradesh ; 

Nagar Nigam Act 1 959 as amended by the ordinacd ~efewed I 
to in sub-se.ctiion(1) shall be deemed to have been done or 

. , taken under the corresponding provisions of- theUttar Pradesh 
Nagar -Nigami,Act 1959 as amended by &is Act, i s  if the 
provisions o f  this * i c  t were in force at all Material t i p s .  

(U. C. DHI'ANI) 
Addl. Secy: 
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